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CENTRAL ADMINISTRAtIVETRIBU.NAL 
CALCUTTA BENCk 

O.A. NO. 350/1747/2016 

LiB,RA~ NO, 

Dated 22.11.2017 

Coram 	: 	Hon'ble Ms. Manjula Das, Judicial Member 

1. Kishori Routh, son of Lt. Kartick Routh, 
aged about 58 years, working as 
Shuntman, Grade-I under Chief Yard 
Master, Andal, Eastern Railway, 
Asansol, résiding at 	No. 	7/13AK , 	.. 
Damodar CoIoey, 'PO 	PS rMdl,,.' 
District Bud, ran, Pin - 713321, West f., BengaLi 

2 Chandan Routh, son%of Kishori Routh, 
r aged about2O yars, by occopaIon 

Unemployed, rsidingat Quirte( No 
397/B, 	 p 
Andal, District- Burdwa 52, n Pin 

- t 	 •::...• 	
.4' 713321.West.BengaI:: 
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Applicants.. 
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i• 	 j VERSUS-/' / 
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1. UNlON.ONlNDjA, 

.1 
— A. . -* ' 

j 

FirliêPläce, t7, N.S. Road, Kolkáfà  
70000;i../ 	. 	 ., 

DIVI(bNAL RIbWAYMANGER,  

	

-. 	
,. Eastern Railway, 1Asansol, Division, 

Asansol, 'District Burd'an, Pin 	- 

7 13301.. 
SEN IOR:DIVISIONAL PERSONNEL 

OFFICER, Eastern Railway, Asansol 
Division, Asansôl, District Burdwan, Pin 
713301. 

CHIEF YARD MASTER, Eastern 
Railway, Andal, Asansol Division, 
District Burdwan, Pin 713321. 

.Respondents. 

For the applicant 	Mr. B. Chatterjee, Counsel 

For the respondents 	: Mr. S.K. Das, Counsel 	
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OR 0 ER (Oral) 

Maniula Das, JudiaI Met.. be.r 

By this OA the applicants have prayed for the following reliefs: 

"8(a) To quash and set aside the impugned Order dated 04.02.2016 issued 

by the senior Divisional Personnel Officer, Eastern Railway, Asansol being 

No.E/Rectt./LARSGESS/ASN dated 04.02.2016 rejecting the candidature of 

the applicant No.2 on medical ground. 

An order directing the authorities to conduct a re-medical 

examination as per Appeal dated 02.03.2016 and in terms of the Rule 522 

of the Indian Railway Medical Manual and to grant employment to the 

applicant No.2 as per the Cerçificateisued by the private Doctor within a 

period as to this 	 seefitand proper. 
. 

An order dircting the official respon'dehtg 	conduct a fresh 

Medical Test of the applicantN.rin•terms of thStatutbry Provision 

within a reasonable  
..• 	'. 	-. 	: 	t 

An5  'order diréctihg the 	fficiaI rispôn1ents to'óroduce/cause 

production of all relevant records icIidin'the records pertaining to 

selection, medical examinat,orrand erTcplo/ment'öf appIicant'N2 I 

Any other orderorfurther order/oi.}s as to this Hon'ble Tribunal 

may seem fit and propr for4he ends of justic and equity. 	- 

.r 	..• 
Leave may be..granthdtofiie this ibm Pitition under ftiIé 4(5)(a) of 

CAT (Procedure) rule 1987. 	
r. 

_..t_•.••,. 
PA 

Nil
- 	 - 	- -. 	• 	 . 

	

As boththeappIicant' have common ihter.e't aid. cause • 	action, 
1•  1 	 - 	

.- 	.5 

permission is accordingiy granted...tomovete 0.Aasper1uIe.4(5)(a) of CAT 

(PrOcedure) 1987. 	•.. 	 7/ 

I have heard the Id. Courl forbotFf sides, perused the pleadings and 

materials placed before me. No reply has been filed by the respondents despite 

repeated opportunities were given. 

Ld. Counsel for the applicants Mr. B. Chatterjee submits that the applicants 

made repeated representations to the authorities ventilating their grievances but 

the respondent authorities have not considered their case. Finding no other 
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alternative the applicants have approached this Tribunal seeking the aforesaid 

reliefs. 

Mr. B. Chatterjee, Ld. Counsel for the applicants submits that the aplicantS 

would be satisfied for the present if the respondent authorities are directed to 

consider and dispose of the representation/aPPeal of the applicant No.1 dated 

02.03.2016 which was filed along with a Medical Certificate(AflfleXUre A/3 to the 

- tr 
Ld. Couriselfor theep6ndent5 Mr. S.K.DásThaS nc.objectiofl to such 

' \ 

prayer: r 
i 

AccordilV, the re d 	aJhritieslmdrt1C1a1iVfthe Rpondeñt 

fr 
N %JJ 

No 3 i e the 	
Railway, Asansol 

J t 

Division, Asansol is diréctedto c 	
the representátionOf the 

4j 	
h 

applicant No.1 dated 02.0.2QT6 (AnexUrA3Y aCr rules an,eguatiOflS 

I 	• 
governing the field and pass 	asoc,edand speakirg order within a period - of 3 

months from thedate dfire'è1pt of thisorder. NethesstO mention thA decision 

so arrived shall 	 tI 	/ 
/ 

With the aboveobstvaiOfl arid'direction tI1eOtanddisposd of. 
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(Manjui1a Das) 

Member(J) 
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